
THE GA HIGH COURT
(HIGH COURT OFASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

As per the resolution adopted in the Hon'ble Full Court Meeting of
the Gauhati High Court held on 3o.S.zo24 the f<rllo*irrg changes have

been introduced in the prevailing practice of holding Full Court

references on the death of learned Members of the Gauhati High Court

Bar Association and Gauhati High Court Advocates Association:

i) Full Court reference on the death of learned member(s) of
Gauhati High Court Bar Association or Gauhati High Court

Advocates Association will be held once in a month,
preferably, on the last working day of the month, at g.3o P.M

ii) In such reference as mentioned above, the President of the

concerned Association to which the deceased advocate

belonged, or his nominee shall render his/her obituary
reference, followed by that of the Chairman of Bar Council of
Assam, Nagaland, Mizoram, Arunachal Pradesh and Sikkirn

or their nominee, and thereafter, the proceeding shall

conclude with the obituary reference of Hon'ble the Chief

Justice or in his absence, of the senior most judge, in reply.

However in case of Full Court reference on the death of any sitting

and /or forrner Hon'ble Judge of the Supreme Court of India or of
Gauhati High Court, the reference shall be held as per prevailing practice

on any available day, to be fixed by Hon'ble the Chief Justice.

By Order,

Sd/- S.K. Poddar
BEGISTRAR GENERAL

NOTIFICATION NO.I6
Dated Guwahati the 3ra June, 2o24
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Copy to:

Dated: o9.6.zoz4

1. The Advocate General, Assam/ Nagaland/ Mizoram/Arunachal Pradesh for
information

2. The Registrar (Vigilance/Judicial/Administration/Establishment), Gauhati High

Court, Guwahati.

3. The Registrar, Gauhati High Court, Kohima Bench, Kohima I Aizawl Bench,

Aizawl/ Itanagar Permanent Bench, Naharlagun.

4. The Secretary, Gauhati High Court Legal Services Committee, Gauhati High

Court, Guwahati.

5. The L.R & Secretary to the Government of Assam, Judicial Department, Dispur,

Guwahati.
6. The Registrar-cum-Principal Secretary to Hon'ble the Chief Justice, Gauhati

High Court, Guwahati, Guwahati.

7. The Member Secretary, Assam State Legal Services Authority/ Nagaland State

Legal Services Authority/ Mizoram State Legal Services Authority/ Arunachal
Pradesh State Legal Services Authority

B. The Chairman, Bar Council of Assam, Nagaland, Mizoram, Arunachal Pradesh

and Sikkim.
g. The President/Secretary General, Gauhati High Court Bar Association,

Guwahati.
ro. The President/General Secretary, Gauhati High Court Advocates' Association,

Guwahati.
rr. The President, Bar council of Nagaland/Mizoram/Arunachal Pradesh.

rz. The Senior Information Technology Consultant, Gauhati High Court, Guwahati.
13. The Joint Registrar(s)/ Deputy Registrar (s)/ Asstt. Registrar (s), Gauhati High

Court, Guwahati.
r4. The Librarian-cum-Research Officer, Gauhati High Court, Guwahati.
15. The P.S. to Hon'ble Mrs./Mr. Justice , Gauhati High Court,

Guwahati
16. The Project Manager, Gauhati High Court, Guwahati. IIe is requested to

uplood this Nodfico,tionin the uebsite of the Go:uhc,ti lligh Court.
r7. The Court Manager, Gauhati High Court, Guwahati.
rB. The A.O. (Judicial) Gauhati High Court, Guwahati.
r9. The Court Master(s), Gauhati High Court, Guwahati
zo. The CA to Registrar General, Gauhati High Court, Guwahati
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REGISTRAR GENERAL


